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Shri D,,M.Kulkajrni for petitioner
Shri. Y._l1.Mehtaj for respondents.

Learned counsjel for respondents submits
.that the diredtion given by the Tribunal
lon .111:0,04 has been complied with.

>r1H 1<F tfM -/-/ ap-u

Y HE‘ [ | cf Rs.75,000/- as directed by
**% ,

i
ia J-+he>Tr|buna1/aleng with 9% interest thereon
has already been paid to the applicant.

cool Learned counsel of the petitioner agrees
with the submission made by the learned
counsel for tqg respondents., *

JKV#%" Sincesthe direction of the Tribunal has
- already been complied with, this CCP has

V- become infructuous. Accordingly, the CCP
-t is dismissed infructuous and notice
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